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| TEM NO 43 COURT NO. 8 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 29016/ 2012

(Arising out of inmpugned final judgnment and order dated 31/08/2012
in CMAP No. 754/2012 passed by the High Court of Judicature at
Al | ahabad)

DWARI KESH SUGAR | NDUSTRI ES LTD. Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(with appln. (s) for amendnment of the petition and exenption from
filing OT. and exenption fromfiling OT. of annexures and interim
relief and permi ssion to bring on record subsequent facts and
docunents and pernission to file additional affidavit and

perm ssion to file additional docunents and permission to file
synopsis and list of dates and permission to file volume-ii and
permi ssion to file volune-iii and interimrelief and office report)

Date : 01/04/2016 This petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE MADAN B. LOKUR
HON BLE MR. JUSTI CE N. V. RAMANA
For Petitioner(s) Sumt Goel, Adv.
Nitin Thukral, Adv.
Gal av Sharma, Adv.
Ms. Parekh & Co.
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For Respondent (s) Prat eek Dwi vedi, Adv.

Arjun Kant, Adv.

Aviral, Adv.

Ardhendurmaul i Kumar Prasad, AOR
Manoj Kumar, Adv.

Ram Ki shore Si ngh Yadav, Adv.

SSSS5S

UPON hearing the counsel the Court nmade the follow ng
ORDER

In view of the letter circulated by | earned counsel

Signature Not Verified

Digitally signed by
SANJAY KUVAR

Date: 2016. 04. 02
for the petitioner, list the mtter after ten weeks.
13:11: 07 I ST
Reason:
( SANJAY KUMAR- | ) (JASW NDER KAUR)
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